(PUBLIC WORKS DEPARTMENT)
VIKAS BHAWAN:NEW DELHI.

L% |

DELHI ADMINSTRATION: DELHI l
|

No I 13/22/77-PWD(Allot.) 18998/ Dated :1.11.77 |

[he Administrator, Delhi is pleased to make the tollowing Rules, namely -

fi

1. . SHORT TITLE AND : 1) These rules may be called Delhi
APPLICATION

Administration allotment of

5 Government residences (Gmual
Pool) Rules, 1977 .+ .}

2) They shall come into 1um on the Ist
day of November, 1977 as amended
from time to time. ?

2. DEFINITIONS In these rules, unless the contex otherwise
requires : '
5 *a)  Where ever the word | «

‘ADMINISTRATION’ QLCm $ in the
existing rules, the same qhouhl be
substituted with the (JNC“I U

b) ‘ALLOTMENT’ means lhs, yanl of
licence to occupy a re sndencebm
accordance with the provisions of
these rules. g §

c) ‘ALLOTMENT YLI‘\R’ me.ms the
years beginning on st Junum y or
such other periods as may be .
specified by the Dl[b\.iOl Pt i

F

Allotment,

*d)  ‘DELHI’ means the ar Lns_wuhm the
limits of NCT of Delhi. |

I
L4

*e) ‘DIRECTOR OF ALL ()] MLN'I ’
means the Secretary of Public Works
Department of GNCTD which
includes the Additional = |
Secretary/Joint Secretmy/f;De puty
Secretary/Under Secietary under him
subject to delegation of powers.
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f) ‘ELIGIBLE OFFICE? means an offjce
of the Administration; e

‘»

g) ‘EMOLUMENTS’ means o e

W emoluments us  defined ::lgl' the
Fundamental Rule 45-C, but :gexuhlding
the compensatory allowances. |' -

fi
< [ o §

EXPLANATION : |

: i

In case of an officer who ‘is under suspension the emoluments drawn léy him on
the first day of allotment year in which he is placed under suspension or, if he is placed
under suspension on the first day of the allotment year, the emoluments drawn by him
immediately before that day shall be taken as emoluments.

”m

I
!
h) ‘SCHEDULE’' means the |schedule
appended to these rules. g
i) ‘FAMILY’ means the wife or ‘hu sband,
as the case may be, and (hlld;en step.
children, legally  adopted !Lhnldren
parents brothers, ‘or  sisters whq
ordinarily reside with him !aucl are
3 dependent on the officer; i

i ;

j) ‘LICENCE FEE’ means thc sum of
money payable monthly m acmrd;m-:,e
with the provisions of the 1umlamental
rules in respect of a l’bhldt:llh(ﬁ allotted
under these rules; ; b

k) ‘PRIORITY DATE’ of an oﬂlcm in
relation to a type of residence to uwlmh

¥ he is eligible, means the -.arhpst date
from which he has been continuously
drawing emoluments relcvant 1Q a
particular type or higher type in a post
under the Central Govt., State (rovt or
Administration or on foreign |service,
except for periods of leave;, . |

~
Wi
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EXPLANATION :

Any sharing of accommodation
to be sub-letting.

Wi

T T e S, M ra W i m gy 'iti’l."""i“f:"‘,‘

1)

n)

PROVIDED that in tespect of type-I, 11,
HI and 1V residence, ithe date from
which the officer has bei;'h continuously
in  service under - | the  Central
Government, State | Gowe, | or
Administration including | the period of
foreign service shall be his priority date
L B |

for that type. |
PROVIDED  further that where the
priority date of two or njgi;c officers is
the same, seniority among'them shall be
determined by the lamount  of
emoluments, the officer lin peceipt of
higher emoluments taking precedence
over the officer in receipi. of lower
emoluments, and where the emoluments
are equal, by the length of service;

‘RESIDENCE’ means any | regidence for
the time being under the Wdministrative
control of the Director of Allotment,

‘SUBLETTING’ | INCLUDES
SHARING QF accommodlation by an
allottee  with another person » with or
without payment of licence fee by such
other person; i :

5\, '\g
o !

by an allottee with relations shall not be deemed

n

L |
"TEMPORARY TRANSFER’ means a
transfer which involves an absence for a
period not exceeding 4 months,

bt et T DR C AT e
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0) ‘TRANSFER’ means a transfer fiom
an eligible office to an ineligible office
and includes a transfer or r version to
service/post under Central Govt, or State
N Government and also deputation 'to a
post in an ineligible office “or a
Corporate body/autonomous bady;
P) “TYPE’ in relation to an offigen means
the type of residence to which he is
eligible under Rule-3. . I
: f
*3.  ENTITLEMENT OF An office will be eligible for allotment ot a
w ALLOTMENT OF residence of the type shown in the table
RESIDENCE below : s

- T e 4304 i e 5 0 b e e e i it

Type of Residence  Category of office whose monthly emoluments as on the ﬁfjst day
of the allotment year in which the allotment is made is g below :
e T st e oo - ——— T et e S i el { o

1 Less than Rs.3050/- )
1T Less than Rs.5500/- but not less than Rs.3050/- |
11 Less than Rs.8500/- but not less than Rs. 5500/- R e
IV .o Less than Rs.12,000/- but not less than Rs.8500/- I
V4 Rs.12,000/- and above. P
4. CLASSIFICATION - The Director of Allotment may classity type | v
OF RESIDENCES of various residences from time to time. i
5. APPLICATION ‘ od
FOR ALLOTMENT - 1) The Director of Allotment shall invite|such
J applications in such form and mantér and |

before such date as may be specified by him
from time to time. Separate pri‘;mritjig'lis.t of
each type of residence shall be maintained,

k]

2) An officer joining duty in Administration on
first appointment or on transfer may sy bmit
his application in the prescribed form to the
Director of Allotment within a month ¢fhit
joining duty. e

]
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0. ALLOTMENT OF
RESIDENCE & OFFERS

A

W

3)
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Applications Icu-l\ul under ,ub Fule(2) on
or before the 20" day of a wlm fer month

shall along be considered tor ai

suceeding month and el

otment T

iwded in the

relevant priority list umuuimne;H ufider sub-

rule (1).

The entry in the prigrity list shall

be duly signed by the Director q[l Mlulmunl

The Director of Allotment shall
residence, on falling vacant, to
having the car hest priority date
of residence subject o 1
conditions - |

i)The Director of Allotinent st
residence of a type higher than
the applicant is eligible under r
ii)The Direcior of Alloting
compel any applicant 1o &ece
of a lower type than that t
eligible under rule 3.

[12]

allol a

an applicant
for that type
e following
b

all not allot
1I5<11 to which
ulc

i hdll not
i, residence
) wiml he is

»
h

ii)The Director ol A]Iolmm
{from an applicant for Eill(ﬂ.lll(.‘

i, i
ni of

request
a lower

category residence might alhu to him «

residence nest below the 1ype

101 which the

applicant is eligible under rulu-l bu the basis

of his priority date for tht. bzlln

Tr

it

The Director of allomment may cancel the

existing allotment ot an offic

type or i emergent
alternative residence of the u

(,irc umstances

o apd allot to
him an alternative residencg

of the same
an
pL next below

the type of residence m uu.updlmn of the

officer. If the residence

A vacant
allotment
above, be offered simullt.mt.
cligible oflicers in order ol
dales.

i,
g

residence may, In
{o an oflicer undu sub-rule-1

in occup,.mon of the
oflicer is required (o be vacated. -

=

W

addition 1o
11\’ to other
their priority

*
%

i
!

HERS
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*4)  Not withstanding the above, Dirgctor of
Allotment, for reasons to be recorded in
writing , may allot a house to the applicant
not having the sufficient prionty Hate for
that particular type of house..

~

However, it should be us per u c}r,uly laid
down policy applicable. to all qemu.s that
cater to GNCTD and whose employces have
the liability of being posted outside Delhi.

S ki

|
*5)  Director of Allotment, may allot & louse of
a category lower than Lntatiemennm any
applicant, where the applicant 1§ not having
sufficient priority in his (ntulqd category
and where the applicant himself’ h@; mnade a
written request for a Iower category
allotment provided that his priority for the
next category below will be based on the

date of ‘h_r[ﬁl’@'ior that category

y -

¥6)  The allotment of house of one sategory

above the entitlement should be made by

Director of Allotment for Govt) e[nployem

W strictly as per the provision off FRU in this
regard and without any (hsurnmna.lmn

T,
7. MAINTENANCE OF  :1) Notwithstanding anything, contained i
=——  SEPARATE POOL FOR these rules, the following pools shall L:c
CERTAIN CATEGORIES maintained, namely

OF OFFICERS

& _— DPool for the transterable ofticers(Indian
Administrative Service, Delhi, Aw

Wicobar Isiands Civil Seivice and Siate Civid
gervice), who are posted in|'the. Delhi
Administration. A

i)Pool for the officers of the Delhi Higher
Judicial _Service and the Delhi Judicial
M{) are  posted in  the
»; -Administration, Allotment to them shall be
made by the High Court of Delhi Digect.
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2.

2.
3
RESERVATION OF
VACANT RESIDENCES

FOR CERTAIN CATEGORY
OF QFFICERS

ALLOTMENT TO 1)
HUSBAND & WIFE

2)

.

iii)These officers are eligible for allotment
of residence out of this pools anly.

| L]
The number of types of residences placed in
these pools referred to in sub-rile (i) above
are mentioned in schedule. | !

Al w
i

The Administration may amend or revise the

sub-rule from time to tine.. | <
i it

The inter-seniority of the 1)11‘10%1*5 cligible for
the allotment of residences undeg this rule
shall be determined on the basis of the date
from which each such ofiicer began to draw
emoluments partaining 10 type:o which he
is to be considered for . allptment.  An
officer, eligible for allotment of type-Vl
accomodation may be allotted . Type-V
accommodation on request from Ligm.

10% of clear vacancies in Lype-1 & 11
residence and 5% of clear vacf{mc.if:s in type-
11X and TV residence are reserved for
allotment to Scheduled caste and Scheduled
Tribe officers. 1y

i )

Hin
il
i

No officer shall be further ullct{;tle:d. a
residence under these rulgs ifithe wife or the
husband as the case may be has already
been allotted a residence, unless such
residence is surrendered. ‘I !

PROVIDED  that this sub-rule shall not
apply where the husband Land wife are
residing separately mn pursuafice of an order
of judicial separation made by a Court of
Law. - i % Wi
i

Where two officers il occupation of separate
residence allotted under these rules marry
cach other they shall, with ope month of the
marriage surrender one of thc%: rpside.ncc.

BN ‘(‘?J,
]
1

|
i
il
i~
1

ol

ey s b 5 A & s ] *
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If a residence is not surrendered

, as required by

sub-rule (2) the allotment of th¢ residence  of

the lower type shall be deemed
cancelled on expiry of such pe;

to have been
qud and 1if the

residence are of the same typé, the allotment of

one of them, as the Director of| Allotment may

decide, shall be deemed to have

on the expiry of such period. = - |

been cancelled

4) Notwithstanding anything Lonhulied 1. sub-

rule(1) to (3)

a) If a wife or husband, as the
who is an allottee of a residen
rules, is subsequently allotted
accommodation in the Union Te;
from a pool to which these rules
she/he, as the case may be shall
one of the residence within one
allotment. :

PROVIDED that this clause s
where  the husband and  wi

case may be,
-under these
a - residential
rritory of Delhi
+do not apply,
sugrender any
month of such

i
by
J
ce
1

hdll not apply
fe . are reside

separately in pursuance of an 0,1(11,1 of’ judicial
separation made by any court of l,lw ¥

b) Where two officers, in occupa
reside in the Union Territory |

allotted under these rules and another from

it

lion :)1 Separate
of "Delhi, one
a

pool to which these rules do not. apply, marry

each other, any one of them sha
one of the residence within one
marriage.

¢) If a residence is not surrende
under clause (a) or clause (b) the

- the residence under the General B

deemed to have been cancelled o
such period.

Il surrender any
‘month of such
red as required
allatment of
ool’shall be

N the expiry of
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A0 NON-ACCEPTANCE OF OFFER 1)
OF ALLOTMENT OR FAILURE
TO OCCUPY THE ALLOTTED
RESIDENCE AFTER ACCEPTANCE
OFFERS
2)
A%

specific cases.
S

]

If any officer [dﬂb Lp faccept
the offer of dllotmpm ofa
residence within lgn days or
fails to take possEESIOR of the
residence afler dcg (,pmm,e

within eight da
date = of

ncelﬁ:t *of
occupation ship
he shall not be

(¥]

the
yE allotment
eligible for

J

another allotine nl: for a period

of one

the )llolmu\t

Director ol Auotm,_f, nt

sar (rom. the date of

The
may

lotter,

relax the _above |period (s)-in

officer
type

I an
lower

r
»

laccupying @

‘ Ls:dunue is

allotted or otferfd,u residence
of the type for! ' which he is

eligible

unden

rule-3, he

ray, on re}fusul utj the said

allotment Lor

allotment  be

offer of

{ permited 10
continue m U

e previously

allotted  residence  on  the
following conditions,
namely -

i %
i

a) That bu-.,h an nnm,r shall
not be eligible 101 another

allotment  Tor
period of the

the' remaining
allolment year

in which he has declined the
allotiment of offer
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1.

PERIOD FOR WHICH
ALLOTMENT SUBSISTS
AND THE CONCESSIONAL
PERIOD FOR FURTHER
RETENTION

-10-

1)

b)

c)
d)

2)

higher.
JE——

While retaining the existing
residence he' shall be ‘charged
the same ligence fee which he
would have had to pay under
FR-45-A in respect of the
residence {so ' allotted oOr
offered or the licence fee
payable in respect of the
residence | already in his
occupatioxf*' whichever s

g

An zﬁlutmé;:'\t shall be etfec-
tive from the (lalwmt
is aLW and
ghall continug in torce untill:-
The uxpirﬂét’ the
concessional period.
permis;sibli: under sub-rule(2)
after the officer ceases 10 be
on duty'in a eligible office :

Tt is cancefled by the Director
of Allotment of is deemed 10
have been cancelled under

any provigions in these rules;

It is surrendered by the
officer orf
The officer ceases 10 OCCUPY
the residence,

A residence. allotted to an
officer may, subject to sub-
rule (3} be retained on the
happeniag ol any ol the

evenis: | peciicd o Lk
corresponding entry in col-
thereof, ~provided that th
ra::;iden';;‘e is required for th
use of éhé dfficer or member
of his family.
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Events

1. "Rt,Slgnatl(JIl dismissal or removal from Service,

termination of service or unauthorised absence
without permission

*2. Retirement

8.

W

*On Request

Death of the allottee

Wi

Transfer to a place outside Delhj

- Transfer to an ineligible office in Delhi
. On proceeding on foreign service in India

Temporary transfer in India or transfer to a
place outside India

l.eave (other than leave prepar ‘atory to

retirement, terminal leave, medical leave
or study leave)

2.

Leave preparatory (o retirement or refused
leave granted under FR 86 or earned leave

granted to Govt. servants who retire under
FR 55())

L%

10. Study leave or deputation outside India

%
P

Permissible period for
retention of the re bl_(lgg_lgg

1 month '’

~

I
2 months on normalilicence
fee i

£y

fee

fee

2 months on 6 nmqs licence
fee C o)

24 months on normal licence
fee A

2 months ™
2 monthg

2 months B

4 months

For the pér;'od of

leave but not e \ceedmg 4
months i

1

|
For the full period of -
leave on full average!:.’
pay subject to a
maximum of the :
period permissible under the
case of retirement ;

For the period of Ieave bult
not exceeding 6 DlOI’Ithb

2 months on 4 times ligence .

2 months on-double licence ,
¥
“ i %

-



“11.5tudy leave in India

12. Leave on medical grounds

13. On proceeding on training

=12- ‘ ‘
of Igave but
6 months

For the pcrioci
not exceeding

Full period of leave.

For full p(:rit)(;f of training

5%
g

EXPLANATION (1)
Where an officer on trans
of it before joining duty at the new ofti

(8]

fer or foreign service in India is sanctioned |

cave and avails

. . i, ¥ .
ce, he may be permitted to retain the residence for

the period mentioned against items (iv), (v), (vi) and (vii) or for the period whichever is

more.

EXPLANATION (11)

Where an order of transfer or forei
is already on leave, the period permissi
of issue of such order.

L%}

L¥

B

gn service in India is issued 1o un Of

ticer, while he
ble under explanation (1) shall coun (-from the date

e o

fi

Where 4 residence is retained

under  subs

rule, €
allotment shill be deemed to.
e cancelled| on expiry of the
assils | © concessional
period(s)uplébs immedately
on the expiry thereof the
. Hh -

Officer_resupmes - duty in_an
dligible _office _in _ the
‘Administration.

g

officer is on
ve without pay
mces, he may
gcommodation by
virtue of | the concession
under item|(xii) of the table
below- sub-rules (2) provided
he remits the licence fee for
such residence in cash every
month, and whire he fails 1o
remit such| licence fee for
more than; _ months, the
allotment |, shall stand
cancelled. |

Where  an
medical  led
and  allow
retain the a
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An officer who l’. A% retained
the residence)] by viriue | of the
wmt,“\on undu “em | () OF
item (1) of the YHable below
sub-rute ( ") shall, ~pn. e
unp\oymem! jn an eligible
office, withih  the | period
spec sifiesd m!lhc said table, be
unhtLd to! retain  for any
further a\\mmem of residence
under these ml\b

PROVIDE] ip  that i the
c-mo\umcn\s ol the officer 8
such m-qmp'h syment do not
entitled | ‘h\m 1o the Lype of
Ibbldun()(ﬁl Eywupmd by b,
he shall ‘be Alowed a lower
type of fbbldl nee.
\lotwulmtan;,tmb anything
cr.nnanwd m sub- y-rute(2) of
sub- 1u\e (3y of sub-rule (4),
when an aflicer 18 di‘mﬂs‘scd
oF u,n}ovm {from gervice oF
when s s service have beer
Ler mnme;d and the Head O
the Depu wm respect of th
cuhct,“ w  which guch ¢
nﬁm,; , was employ’
nnmﬁdmlt\y pefore . SU
(hbmit,s‘ﬂ removal
cermination is &dllbhed tha

is n-:ce:mary of expedient
the | public interest 10 do
nmy [«,qum, the Directo
M\u\mt,m o cancel
dl{vtmem of the tesi

. mad(, {0 such officer ¢

im wuh or with effect
mch date prior 0 the

of the peuod of one

ufem,d {o in Gme ()

{able below sub-rule (4
jn{g\_( specily and the 1
it Allotment sha
‘; z;ccurding,ly :

L
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PAYMENT OF LICENCE
FEE AND LIABILITY OF
THE ALLOTTEES

*1)

i *)_)

3)

"The licence fee shall
commence to be c.lEu'rged only

from the date of actual
Physical | _ possession

‘occupation_of the. house by

the applicantyy In  case
possession/ocgupation of the
house 18 ngE ‘talien by the
applicant within % days {rom
the receipt of the occupation
slip, the allptment of that
house i the name of the
applicant shall be deemed to
stund cmmcell‘?d,

1 % f
:!f- \ﬁ

Where an oi‘f:[iﬁer, who is in

ocoupation of a residence, is
allowed ~ anothgr residence
and he ogcupied the new
residence, the ~allotment of
thé former residence shall be
deemed to be cancelled from
the date of occupation of the
new u-.sidqpé,t:. He may,
however, Tetain the former
residence |on  payment of
normal’ lidencg fee for a
period of 8 days for shifting.

The offiger o whom @
residence En,as been allotted
shall be personally liable for
the lic.mnc:gij_f%f: thereof and for
any damage beyond fair wear
and tear caused thereto or to
the furniture, fixtures ~ oOf
filtings of seivices provided
therein by the Administration
during the period  for which

the residence has been and

cemains. pllottted to him, oOF
where, the ‘allotment has been

cancelled!tnder any of the
provision in these rules until

i
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5)

the residence along with the
out-houses apputenani thereto
have been _vacated pnd’ full |
vacant possession there or
has been restered [tp the

Administration. .5

Where the officer 10 whor a

residence has been allottgd is
neither a pmmmeul nor a
(uasi ~ permanent " Govt. |
servant, he shall execite a
security and in the form
prescribed in this - behalf® by
the Admmu.uatiop wnh
surety who  shalll™ a
permanent Govel r‘imcm
servant = serving undur the
Administration lpr " due
payment of lu,unc:.F "fee and
other charges due [from him
in respect of restﬁlenu, and
serices  -and  any other
residence pmuded m lieu
thereof. i

i

\

If the surety ceuses 10 be in
Govl. Service on becomes
msolvent or cuaqa’a io be
available for  any , other
reasons, the ofﬁuu shall
furnish a fresh bond executed
by another buraty within
thirty days from the date of
his acquiring kng wledgc of
such event or: ldd and if he
fails to do so, tllle allotment
of the residence unless
otherwise -decidéd py the
Director of Allotment be
deemed 1o have been
cancelled with ¢ffect from
that dat of that event.

i| %

~
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13, SURRENDER OF AN 1)
ALLOTMENT AND PERIOD

OF NOTICE
i
*2)
4. CHANGE OF RESIDENC it 1y
A 2)

W

i

I
An officer may at any time r;lirren‘ﬁqI'
an allotment by giving intimation ;{lf
as to reach the Director of Allotment ~
at least 10 days before the date :oi vacation
of the residence. The allotment “of the
residence shall be deemed to be. cancelled
w.el the eleventh day after the glay on
which the letter is received by the Director
of Allotment of the date specified in the
letter, whichever is later. If he'fiaiis to give
due notice he shall be responsible for
payment of licence fee-for ten days_or the
number of days by which the n{fitic:e-'giveu
by him fails short of ten days, p_réwidi’:d that
the Director of Allotment ma}ﬁ Aaccept a
notice for a short period, |

k

i
An officer who swirenders  the| residence
under rule(1), shall not ordinarily  be
considered  again  for allotment  of
Government Residential house for a_period
of one year from the date of such surreuder.

by
An officer to whom a rcs:dcncé%jrhau been
allotted under these rules may apply for a
change to another residence of the sanfe type
to which he is eligible under rule-3
whichever is lower. Not more| than one
change may ordinarily be ‘allowed in
respect of one type of residence allotted to
the officer, N

il

All applications for change made in the form
prescribed by the Director of Allofment and
received upto the 19" day of a cubender
month shall be included in the wai:t'ing list in
the succeeding month. For purposes of this
rule the officer whose names are inchided in
the waiting list in an earlier month shall be
senior on block to those whose names are
included in the list in subsequent months. .
The inter seniority of the oflicer iqcludad in
the list in any particular month | $hall be
determined in the order of theitj' priority
dates. !

i
i
|
1
il
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1T
3)
*4)
W
*S)
W
. 6)
7)
\ - LA
- 3( h R LW ‘ﬂi/,
VAT WVEN S i [
g 15 TRANSFER TO NON FAMILY
STATIONS UNDER THE
CENTRAL GOVERNMENT

(%

The Director of Allotment may al

[
Iy
i

|

|

low _

change of residence in order of seniority
determined in accordance with sub-rule(2)

and having regard to the oflicers’
so far as possible,

e
If an officer fails to accept a
residence offered to him within

\preference
]

‘change of
[ . I
seven days

of the issues of such’ offer of a
shall not ‘ordmarily’ be consider

The allotment of house as a uh;
deemed to have been cancelled
applicant fails to take possession

lotment, he

;’d ugl;ain for
a change of residence of that type.

fi

inge will be
lin tase the

of the same

within 8  days of the  receipt of

possession/occupation slip. ‘i- .;a P o
§ia 1

An oflicer may be allowed a change of

residence on the death of any membér of his

family if he applies for a change

within three

months of such occurance provi

ded that the

change will be given in the s;g_,_;_lge_:__g

residence and on the same floor

residence already allotted to the

as the

ofticer.

Officers whom residences of th
have been allottted under the
apply for permission for mutL

€ same type

rules may

jal exchange

may be granted if both the!

officers are

reasonally capcctcd to be on dutv in Delhi

and to reside in their mutuaily

ey Lhangnd

residences for at least six months 1o

date of approval of such exchanye.

If an officer is tmnafcmﬂ
where he 1s not pernuued

to a station
or advised

by the Central Go vemmem to take

his family with . hu‘ dnd  that
residence allotied to | him and s
required by the iamlly for the
bonafide educational needs of his.
children, he ma “be! allo

fequest, to retain the | residence. on-

——
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MAINTENANCE OF RESIDENCE;

SUB LETTING AND SHARING
OF RESIDENCES

1)

‘l&

-

payment of rent under lR 15-A, fill
_the end of current ‘academic session

of hxs cluldrcn in Delhi,’

ir

e

4

]

The office to whom a :mldcncu has

been allotted shall inanuam the
residence and pn.nusei ‘in a clean
condition to the x.mstiu.,tlon of the

Public Works I depti.,

of  the

Administration  the i'New Delhi

Municipal L(mumtteq,

for  the

Municipal Cmpo:auonim Delhi, as
the case may be such| otficer shall
not grow any tree, slupbs or plants
contrary to the instruction issued by
the Admn., nor cut or| lsop off any
existing trecs or shu;&» in any
garden, courtyard dr
attached to the residence  save with
the prior permission in Wrmng of the
Public Works Depdrtmenl of the
Administration . Trees, .Plamauon or
vegetation, grown in (:,Onuu-vuuun
of this rule may be cuu-}ul to be
removed by the Publn. ‘Works
Department, of the Admum.ndtton at
the risk and cost of the officer

concerned. i

|

compund

{’i

No oflicer shall share the ﬂ:,bldellbb

the out-
houses,  garages and ' stables
appurtenant thereto except with the :
employees of the A!dmunsuallon

allotted to him or any oi

eligible for allotment uf 1e51dencesﬁ-

under these rules. Pno

approval of

the Director of Allotment shall be
necessary in  -each casg The

servants quarters,

| out-houses,

garages and stables may be used only
ies including

residence of the servants or the
" allottee or for such othey purposes as

for the bonafide purpc

any be permitied by th; )

Allotment,

Director of

B
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18. CONSEQUENCES OF
BRANCH OF RULES «
CONDITIONS

L% |

L% ;

s

3)

3§

-

No officer shall sublet| thg whole of
his residence; 5

PROVIDED: ()t an  officer
proceedings  on . |lehve may
accommodate, in the residence any
other  oflicer eligible o ghare
Government residence as aCaretaker,
for the period speciﬁedi in rﬁ_'ie 11, but
not exceeding six mont!lis.
if

Any officer who sh'm'csg or sublets his
residence shall do ar his own risk and
responsibility  and shall  remain
personally  responsible  for any

licence fee payable in tespect of the
residence and for a:ny rdamange
caused (o the residence ™ or its
precincts  or grounds o1 services
provided therein | 1)} the
Administration beyong fair wear and
tear, |

’ iy 4
If an officer to whoun g '{‘Ecsidcnce has
been allotted unauthorisedly sublets
residence, any of the: out hoyses,
Garages and  siables | appurtenant
thereto or charges Licence Fee from
the sharer at & rate which the
Director of Alloiment hag not
approved or erect an junauthorised
structure in any part of ?fthg:_wsidgﬁe
oF uses the residence of any portin
thereof for any Burposé{sﬁ@@jnw
‘that for which it is meant o, tampers.
with the electric or water connection
Or commits any other hreach of the
rules or of the terins and conditions
of the allotment or uses the residence
Or premises or permissor suffers the
residence or premiscs to be used for
any purpose which the!Director of
allotment considers to be improper

ir




& &
€

o

& e

i

, EXPLANATION:
) [n this sub-rule the expression oftic

equires, &
) v

>

member of his family and eny person claiming through the officer.

2) (f an officer sublets a residence. |

il %

or conducts himself in a manner
which in his opinion is projudicial to
the maintenance of harmonious 1 oa
relations his neighbours or has. |
knowingly furnished incorrect
information in any application or
written statement with a view to g
securing the allotment, the Director
of Allotment may, without prejudice
to any other disciplinary action that |
may be taken agalnstmrtl'nua i

<

%

e includes, unless the context otherwise {7

allotted to him or any portion thereof | -
or any of the outhouse, garages OF [,
stables appurtenants  thereto i :
contravention of these rules, he may,
without prejudices to any other |
acotion that may be taken against him,, !
be charged enhanced licence foe not.
exceeeding four times the standard]’
licence fee under FR 45-A. The ¢
quantum  of licence fee 10 be ,
recovered in each case will be
decided by the Director of Allotment
on merits. In addition the officer
may be debarred from sharing the .

- Tesidence for a specified period 103
future as may be decided by the
Director of Allotment. P

" il W

3)  Where action to cancel the allotment
is taken on account of unauthorised
sub-letting of the premises by the
allotiee, a period of sixty days shall

be allow allotlees, and any

other person residing with him
therein to y_a_gt_e_i@pruuisus. The

§

]

Tab i,
L —

L
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L% }

L6

e% |

OVERSTAYAL IN RESIDENCE

il

Wi
i Hy %
allotmeni  shal be ¢ celled  with
M- g 5
effect from the date of vacation of
the premises or expite of the period
of  sixty days [ the date the
orders for {he cancellalion of the
allotment whichever s eg, lier?

Where the allotment of a residence is
cancelled for conduct prejudicial to
the  mainteande of harmonious
relations with neighbours|. the officer
at the discretion of the-Director of
Allotment  pe allotted  another
residence in the sampe cldss ar any

other place. |

The Director of All(llllltﬁ;lll shall be
competent to take all Orﬂ}lil}y of the
action under sub-rules (1§ to (4) of
this rule and alsg declare the ofticer,
who commits a breach af the rules
and instruction issyed tofhim?,F to be
ineligible [or allotment of residential
accommodation MM
_exceeding three yearg ;‘ Ko™
il

Where, afier an allotment !;ﬂ§ been
cancelled or is deemed to be !
cancelled  under  any ;f“prcgavisiou
contained in  (hese tules,  (he
residence remains or hys remained in
occupation of the officer to whom it
was allottted or of aa?y person
claiming througl, him, sych officer
shall be liable o pay damages for
use and occupation of the| residence,
services, furniture and - parden
charges, 1o the market I_I%EL fee as
_may be | ggg{;rtilxmgu t_h% Director
of Allotment from {ime to tinie

I
5l
i

i
i
i
i

i
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2)

3)

*4)

™

g iy i’
PROVIDED that an officef in special
cases, may be allowed by the
Director of Allotment o rétain a
residence on payment of twice of the
standard licence fee under FIU 45-A
or twice the pooled stundard; licence
fee under FR 45-A wimhwu is
higher, for a period not e&ceedmg §IX
months beyond the period pergitted
under Rule-11. y

The officer, appointed tola Cbrporate
body on deputatiow/foreign scrvice in
the Union Territory of Delhi shall be
liable to pay licence feg iat market
rate in respect of the |Government
residence under his occm)an after
the admissible period of 2 mpnths. It
shall be upto him to| manage the
payment  of difference  between
licence fee at market rate and normal
licence fee from his employer.

If an officer is lmnsl,"qwd to an
office of the (,entrdH ‘Government
located in the Union . Territory of
Delhi, his case is to be decided in
accordance with the Government of
India, Ministry of | 'Works and
Housing office  [Memorandum
No. 12024(2)/67-Pol 1L dated
2.4.1976. |

Not withstanding the dbove
provisions, Lt. Govergor, Delhi for
reasons to be recorded in writing,
may waive fully or partly damages or
the Licence Fee at the market rate in

certain deserving cas¢ of 'y
compassion. :
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20. ADHOC ALLOTMENT ") Adhoc allomnent of 0,
residence (type-1 to ) may be made
UpLo 5% in all of the clfsar vacancies
in the following cages e
W "i ¥
T MEDICAL GROUNDS; "
5 D TB. (illness of the | Govt. seryant
and his own fanjily fr——r—
1 2) Malignent cancer(illnes of (he
Govt. ~ servant and  his  own
family) - b
T R
‘ 3) AIDS(Self)
W =" g1 e
+ 4 Kidney Failure(Selfy .}
T
i
5) _I:[gj:_[g___éi‘lm%s:_ If the Gowt.
e Servant himself jg .s"{ljff'e:ﬁng from
Cardiac  gilment 88 indicated
below: |
“Heart ailm‘entéf% having

symptoms of Grade', 11 and
Grade [y wluch includes
serious  disabilities like Angina
Grades <y’ andir 1v?  op
Congested Cardiag fajlure Grades
‘1I'  and TV, O;fi:‘_hdeiﬁgnarlt
Hypertension wigpy sjfmp[opm of
Grades ‘111’ and “1v ¢ i
The eligibility  fiyr  aghoc
allotment oy olhgl‘r medical
grounds such yg Pulmonary LB
and Cancer, illness o " dependent
members of the fami y_including
dependent parents shoyld be
included fop the cocession of
adhoc allotment and illness of the
Govt. servant ang | hig “own
family, e _Wife/husband g
2 children  shioud alone
considered for the concession of
adhoc _allotment op Ithese two
grounds, ‘




“{&b) PHYSICALLY ]-IAN]JI;]'CAPPED
EMPLOYEES e

|

Ll

1) Blindi.e those who suffer from

- either of the following jcqnditions:
et

a) Total absence of sight
T ]

b) Vitual scuity no exceeding 6/60

or 20/200 (Snellen) i':i; the better

cye with correcting lehses’:

s
¢) Limitation of the ﬁeldffoff vision
subtending an angle of 20 degree
Or worse. ' J :

2) Deaf : The deaf are those in
whom the senge of| hearing is
non-functional  for! - ordinary
purposes of life.  Theysdo not
hear, understand. solinds at |
cvents  with uraplified speech,
The = cases included: in the
category will to those having
hearing less wore| (han 90
decibles in  the bettér ear
(profound impairment) or- toal
loss of hearing in hoth}f ears,

- i 2
3) ORTH()I’ED]CALLY%‘
HANDICAPPED -

*a) i.e. those who haw;‘f severe
physical defects ot defermity
which causes - undue
nterfernce  with 'the " normal
functioning  of ghe bones,
muscles and j{mints}

Foarg f L

D
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Adhoc allotment  may bL,
made on death/retirement of; a
Govt.  servant  to  his
dependent if the (Jovt

servant wis an employee Qr
Delhi  Admn.  aad wgts,
occupying an ducommodatlom
from the Admn.’s pool ax;ld

his dcgendent is__also _;!n

employee of the Adm.

The dependent should have
been residing
with  the retiring ~ Gowt.

servant for at least 3 years

more immediately preceding
the date of retirement, an

should not have drawn HRA

oy

contiuougly ?

g

for that period if nmployed in W’

the same station and :essdmg

with the retiring employeg i .

the same (3(‘:\-’-:rnnlicm )

accommodation.

On the death of the z:[loh e, 11
the eligible dependant ‘is| hot
employed at the rime, of
death, he/she should get an
employment in an’ elij vlble
office within a period of two, -
years from the date of death
and the acoounnodatid'p in
occupation 18 not vncateq.

The dependent is el j,_blﬁm‘_
allotment_of one_type below
hisher _ entitlement.

However, where  he/she e s
entitted to_type B - of - any
lug,hu‘r_ L ip_l:-h_i__‘k_i_ﬂ
accommodation, he/she, may
be allotted accommoﬁatmn

in type B even if the > deieased
Govt, sorvant_was OCCUpYing

type A accommodation

B

-~

~
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~1 HOUSING OWNING
OFFICERS

22. CONTINUANCE OF
ALLOTMENT MADE
“PRIOR TO THE
ISSUE OF THESE RULES

W

23. POLICE DEPART-
MENT APPLICA-
BILITY

* Amended/substituted vide Govt. of NCT of Delhi Allotment of Go{v‘t
(General Pool) Amendment Rules, 2000 dated 14.8.2000.

x|

L6,

]

itment Ul a residence (o an
house™ s oilicer Sl\all be
Suujant 1o the 1ulTs™ annch

mstructions wsucd by l’.Iu_ (ovt. Gi
India from Gine 1o Ume,
Any valid allotment 01321 :
residence which is subii\lmg
“immedhately lu.lm(, lhr;, \
commencement  of these  rules
shall be deemed to bufan
allotment duly made ufder these
Rules, notwithstanding' that the
officer to whom it has been made
is not entitled 1o a yesidence of
that type under rule i and all the
prececding provuuo‘us of these
rules shall apply in relption to
that allotment and | that officer
accordingly.
l '

These rules are not dpplu.ablc ol
the officer of Police Department
of the Administration.

Sd/-
! b

( S.C/JAIN)
UNDER SECRETARY ( PWD )

DELHI ADMINIS TRATION:DELHI

. Residence
| [



